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MINUTES OF NORMS COMMITTEE (NC-7) OF

PLASTIC & RUBBER PRODUCTS'
MEETING NO.14lAMI9
(HELD ON 14.08.2018)

UNDER THE CHAIRMANSHIP OF

SHRI S.B.S. REDDY, ADDL. DGFT

Meeting No. l4lg7_N C_ltzlrgof NoRMS COMMITTEE (NC-7) dealing with 'chapter 39 and 40

of ITC (HS) Code' held on 14.08.2018, under the chairmanship of shri s'B's' Reddy, Addl' DGFT'

Directorate General of Foreign Trade, Department of Commerce, Udyog Bhawan' New Delhi-1 1001 I '

F'ollowing officers attended the Meeting:

1)

2)

3)

4)

Shri Nand Lal, Consultant, DIPP

Shri Shaish Kumar, Technical Expert (Consultant), DGFT

Shri D.N. Mathur, Technical Expert (Consultant), DGFT

Shri Ashok Chander Bhatt, FTDO

Z. Following are the decisions of the Norms Committee after deliberation and RA concerned shall

take consequential action as per Foreign Trade Policy/Procedures:

ⅣlANUAL CASES

Subject: Reconsideration of ratification of Norms in respect of Advance Authorization No- 301008707

dated 26.06.2012 for the export product -'oReclaim Rubber"'

Decision: Thc Committee considered the case as per agenda and decided to rel'er the matter to DIPP'

Subject: Reconsideration of ratification of Norms in respect of Advance Authorization No. 3010103032

dated 18.07.2014 for the export product - "Reclaim Rubber from Uscd Tyres"-

Decision: The Committee considered the case as per agenda and decided to refer the matter to DIPP.

*ro*",ro
Focign Trade Dewloprnent Otrrcer
Dlectm4e General of Foreign Trade
Mini*y of Cornrcrce & lrdustry

Udyog Bhawan, New Delhi

Case Noo A‐66 M/s Eastman Reclamations,
Jalandhar

IIQ Fo No。 01/87/50/184/Aヽ江13ノDES―

VII 1淵led
NC No.:14/AM19
Dated:14.08.2018

Adv.Lic.No and Datc
3010087078 dated 26.06.2012

RA FoNo。 30/24/040/00013/AⅣ l13

Case Noo A‐67 M/s Eastman Reclamations,
Jalandhar

HQ FoNo.01/87/50/146/AⅣl15/DES―
/ヽ11

NC No.:14/APl19
Dated:14.08。 2018 厩職byLTttL72劇 4

RA F.No.30/24/040/00018/AⅣ l15



Fo No.01/87/50/441/AⅣ l13/DES―Case Noo A-68

F.No.30/24/040/00050/AⅣ l13v. Lic. No. and Date
10091871 datcd 14.02.2013

NC No.:14/APl19
Dated:14.08.2018

SuЦe“
漱 ギ i猫:"ll講 鷺 ll露l:品 ざ ``露

respCd Of Advance A耐 hoHZa●On NQ 30100Я 871

【eclalin Rubber from Used′ ryres".

Declslon:Thc Comnnittcc considcrcd thc casc as pcr agcnda and decidcd to rcfcr thc mattcr to DIPP

SuЦ耐 :胤
冨 猫 ;ぢ鵬 ふ 1籠l器 ll品肥 理

l`出
К叩∝tげ Advan∝ A頑hoHZ州 on No 3mm03B3
teclaim Rubber from Used Tyres''.

Declslon:Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd to rcfCr thc mattcr to DIPP

Su可山

柵 吉 :棚 1講囃 lぶ l¶ 淋 T`織
К叩耐 J Advan∝ A耐hoH盟■on No 30101"■4

teclailn Rubber".

Decision:Thc Committcc considcrcd thc Casc as pcr agcnda and dccidcd to rcfcrthc mattcr to DIPP

Subject: Request for delete the condition imposed in their Export items by Norms Committee'

The following applications of IWs J.J. Plastalloy Pvt. Ltd., Varanasi was received from RA, Varanasi for

fixation of adhoc norms:-

訛
ヽ

Advancc

Auth No
Dated RA F No Details ofExpon Item as lixed bY

Norms Committee

Dctails of Export itcm as

pcr condition sheet isstled

bv RA

1 1510021433 07032014 15/24/040/00013/AM 14 Polypropylcne ComPound
(Containins 32 + lyoPolyptopylene and

PP Compound
Polvoroovlene Compound

ASHOK CHAN5E
Foreign Trade Devslopment Otrrcer
D[edrate General of Foreign Trade

Ministry of Comrnerce & lndustry
Udyog Bhawan, New Oelhi

Q FoNo.01/87/50/217/API115/DES―
II                               _

M/s Kohinoor Rcclamations,Casc Noo A-69

Fo No。 30/24/040/00017/AⅣ l15.Lic.No.and Date

10103133 dated 04.09。 2014
NC No.:14/ALl19
Dated:14.08。 2018

HQ FoNo.01/87ノ 50/143/AM16/DES‐
/ヽ11

M/s Kohinoor Reclamations,Case Noo A-70

F.No。 30/24/040/00011/AⅣ l16Adv Lic No.and Date
10103514 dated 08.06。 2014

NC No.:14/AⅣl19

Dated:14.08。 2018

1/87/050/00213ノ A1417/DES― VH
M/s J.J. Plastalloy Pvt. Ltd.Case Noo A‐ 71

NC No.:14/AⅣl19

Dated:14.08.2018
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5 1510022071 28072015 15/24/040/00009/AM16 Filler Master Llatch contalnlng mrlrrtrrr

125 MT Polyproplene including both

Filler Master Batch
1510022072 30072015 15/24/040/00012/AM 16 Filler Master uatcll contalnltrg uuruurr

150 MT Polyproplenc including both

…

江ch(PE
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BASED)(Containing minimum LLDPE
′0ヽイT2'ハ !、′nrハ nvいnC4R MTヽ

Filler Master Batch
1510022094 30032016 15/21/040/00024/AM 16 FILLERヽ 1

I DPE
Fillcr Mastcr Batch

1510022103 20062016

-r 
sl:+toaoloooozlnu t z Fillcr Master tsatch contalnlng

150 MT of Liner Low DensitY

Polvothvlene

Declslon:Thc Conlnlittcc considcrcd the casc as pcr agenda and dccidCd to rcfcr the mattcrtO DIPP.

ONLINE CASES

IⅢ
品
・
狙 y舒ム Lё tti5:1盗

需 :誡 需 ぶ T:D蹴 tり出

試α剛 87 AL02帆 8部
器 d

l lQmeЮ
ν870590019VAMlα

 Ъち刷:υ0004ツ劇lσ  ■20'2m5
15もti“ 。n:Thc commhCC Conddcrcd hC casc as pcr agcnda and deddcdわ

Callお r iom hc irm composmOn ofcXport

product and weight ofexport product in Kg'

Case No.:107 tl5l87-ALCll2Ol6 Party Name: KLJ POLYIvIERS
CHEMICALS LTD

nq rlt" ,OtlSZl0S0lOO500/AMl7/ RLA File
fi 5 123 I 040 I 00563/AM I 6/

&IMcctNo/Datc:14/87-ALC1/2018
14082018

Lic No/Datc:0510398095

31.03.2016

Status:
Approved

I)eclslon:Thc Conlmittec considCrcd the casc as per agcnda and dccidcd to approvc Adhoc Nonns as undcr:

ASHOK C

IMPORT ITEM

326337 2 Kg

400000 KgTHERMOPLASTIC RUBBER
(TPR)COMPOllND

32633 7 kg
SYNTHETIC RUBBER
(GRADE:RB 840)
(GRADE:RB 840)
STYRENE ETHYLENE
BUTADIENE STYRENE

RA may take consequential action as per Policy / Procedures

′0 1n/ハ :: r,1 1ヽ     1



case No.:60/8/87‐ ALC1/2016

4

lm品
輛 濱 派6前♂」

準
き淵
ふ 幕

HQFile:01/87/050/00|T2lAMITlRLAFile:34l24l040lOO3o2lANlr61

Decision : The Committee heard the representative of the t'irm Sh.

PersonalHearinganddecidedthatwrittenstrbmissionsgivenbytlre
(Consultant SK) lbr examination and oomments'

‐むistヽも::`i/jノ8ウLALC1/'616    Patty｀ amcl'IsloN PRODUCTS

(P)LTD

HQ Filc 16i/8''Oζ6/6o173'AMl力  RLA ri18:」 4,,4,o46′
6o364'AMi6/

憎量:Fn二軋器殿裾i∫穏犠t[:r:l:胤よ:濯t覧∴yt港
・

(COnSuhant SK)for cXamina■
On and comTcnt,

‐
Lic.No/Datc:3410042073

1504.2016

Nihar Mchta, Exccutivc

flrm may bc to rctrrcd

Status:
Del'erred

Director during the

to Technical ExPert

+IAM|TlRLAFile:341241040100305/AMl6/Lic.No/Date:34110042071
r5.04.2016

DeCiSiOn : The Committee heard the representative of the firm Sh' Nihar Mehta' Executive Director during the

personal Hearing and decitled that written submissions given by the firm may be to referred to Technical Expert

(Consultant SK) for examination and comments'

case No.:62ノ 8′ 87¨ALC1/2016 Party Namc:VIS10N

(P)LTD

case No.:1641/87-ALC1/2016   Party Nainc:G+H LIZ INDIA
PRIVATE LIMITED

PRODUCTS IMectNo/Date:14/87-
IALC1/2018

1408.2018

Mcct No/Datc:14/87‐

ALC1/2018
1408.2018

14.08.2018

Lic.No/Datc:5310019235

27.10.2016

IMcct No/Datc:14/87‐

IALC1/2018

14.08.2018

Lic No/Datc:3410042072
115042016

Nihar Mehta, Exccutive

arm may bC tO rcfCrrcd

Status:
Del'erred

Director during the

to Technical BxPert

:status:

'Deferred

Status:
Del'erred

Status:Approved

{SK))in File No

+lAMtlt RLA File :03l94lO40l00}23lAMl7 I,Lic.No/Date:0310804161
HQ File :01187105010025' 

25.04.20.6

Decision: The Committee considered the request of the firm to give another date for Personal Hearing and decided to

defer the matter.

case No.:46/15/87¨ ALC1/2016  1Party Namc:TAG CHEMICALS Mect No/Datc:14/87‐
ALC1/20181NDIA PVT LTD,

HQ Filc:01/87/050/00439/AM17/ .RLA Filc
:53/24/040/00019/AM17/

DeCiSiOn ! Based on the examination of the case of firm by Technical Expert (Consultant

0l/87/050/00439iAM17, the committee decided to approve following ad-hoc norms:

漱蕊漱曜暇Diredsde General

Mi唱
宙棚 胤3:論
切

EXPORT ITEM QTY IMPORTITEM QTY

AQUA COAT SR61 T
(MOuld Rclcasc m

30000 Kg Y―SR61 CONCENTRATE
(Hv(lroxi functional silicon―

1456.32 Kg

4



Y‐XB 1823 ADDITIVE
Polycthyl SiloXanc(40-50° /0)

uendJ a“ on aS per Pdcy/PrOCedu“ S

こase No■ 6ν 15慇7-AtC12616 .瞥
鼈 飾 ∬ :3∫訴 3'TSINK

■Qiおも1お705900455/AM17 1鷺λ刷:α0053νAM17

Mcct No/Datc:14/87-

ALC1/2018
14.08.2018

Lic No/Datc:0310808867
2810.2016

Status: APProved

Status:
Del'erred

DeCiSiOn.. Based on the examination of the case of t'irm by Technical Expert (Consultant {SK}) in file no'

0l/87/050/00252lAMIT,theCommitteedecidedtoapprovefbllowingad-hocnorms:-

HQ File:01/87/050/00 53llAMlll RLA File ,ol9qrcqorco686/AMl7/ Lic'No/Date:0310808908
{J2'll '2016

Oecision: itre Commrttee considered the request of the firm to give another date for Personal Hearing and decided to

defer the matter.

casc No.:4/16/87¨ ALClノ 2016

case No.:122/15ノ 87‐

ALC1/2016

HQ Filc

:01/87/050/00515/AM17/

Party Name:G+H LIZ rNDIA
PRIVATE LIMITED

Meet No/Datei1 4/87-

ALC1/2018
1408.2018

Decision : The Committee considered the case as per agenda

ONParty Name: MOTHERS
SUMI SYSTEMS LIMITED

RLA File
:Q 5 l24l 040 I 0Q407 I AM|T I

rMeetNo/Date:14/87-'status:Approvtd
ALCI/2018
14.08.20 I 8

Lic.No/Date:05 I 04005 I I

29.1t.20t6

and decided to approve Adhoc Norms as under:

ASHOK C

REACTIVE   POLYAMIDE
RESIN WITH FREE AMINO
GROUPS AND VISCOSITY
AT 25 C 125 T0 750 POISES

(Synp01 140)

0 481 KgPENTA ETHYLENE HEXA
AMINE(PEHA)

Industrial Mono CarboxYlic

action as Per Policy / Procedures

LACK

な おR棚 髭:窯 蹴 』雪l懲
h α ttrs cat%0り A∬Y GRAB HANDLE

QTY

105600

Number

105600

Nunlbcr

8



Fittings for Furniture,Coach work orthe likc in Othcrs catcgory:Front LH/RH Grab Handlc‐

ntting, tbr Furniture, coach work or the like in others category: ASSY GRAB HANDLE

REAR WITH H00K MARBLE
(TOtal NET CONTENTS OFIMPORTITEMS IN EXPORT PRODUCTS:(1)
POLYPROPYLENE RESIN:DOW C702‐ 20 NATURAL=61,776 000 KGS.(2)DAMPER

CHARCOAL BLACK C520 E=211200 NOS(3)BARREL DAMPER‐ C520=844800 NOS)

IMPORT ITEM

POLYPROPYLENE RESIN:DOW C702‐ 20 NATURAL

RELEVAMT DAMPER CHARCOAL BLACK C520 E

RELEVANT BARREL DAMPER‐ C520

RA may take consequential action as per Policy / Procedures'

Case No.:72/2/87-ALC1/2017  Party Namci SPECIALTY
POLYFILMS(INDIA)PVT.
LTD

RLA Filc

:03/95/040/00788/AM17/

Decision : The Committee considered the case as per agenda

'Mcct No/Datc:14/87-ALC1/2018114.08.2018

1Lic.No/Date:0310811234

‐15.02.2017

and dccidcd to approvc Adhoc Norms as

HQ File

:01/87/050/00129/AM18/

Status:
Approved

under:

CaseNo.:137t2187-ALCltzLlTPartyNarne:SONDEXHEATMcctNo/Date:14187-
.EXCHANGERS INDIA PVT.LTD ALCIi2OI8

14.08.2018

l2HQFile:01/87/050/00194/AMl8/RLAFile:34l24l04olo0377lAMlllLic'No/Date:341004306024'03'20t7

Decision: The committee observed that firm has not replied to DL issued to them and decided that

may be issued to the firm bY Post.

謡誌蹟注徊 ALS PVT性き淵貯
α開‐

長LA 11に :o2/'4′ b4o/o6'63'AMiウ /Lに No/Datc:0210207504
29032017

tirm has not rcplicd to DL issucd to thcln and dCCidCd that

Case No.:44ノ 2/87-ALC1/2017

13 HQFiiも
:01/8ウ/030/6olo1/AMlを

'

Status:
Del'erred

a t'inal reminder

Slatus:
Dcferred

ASHOK C

IMPORTITEM

LDPE GRANULES
POLYPROPYLENE PROTECTlVE
FILM(PROPYLENE COPOLYMER
BASED)

LLDPE GRANULES

POLYPROPYLENE
GRANULES

PROPYLENE COPOLYMER

RA may take consequential action as per Policy / Procedures

Decision: The Cornmittee observed that
a final rerninder

6

422400
Numbcr

422400
Numbcr



■4責
OFiに :01/8ウ′656/0006恵′AMi8/ ヽLA Filc:6」わ4'646'o16ラ」′AM17/ Lic.No/Datc:0310812402

10.04.2017

1Decision:Thc Committcc considcrcd the case as pcr agcnda and dcCided to dcfcr thc matter.

Tγ ,,1ドl,'19+C'「T'y99,t  _    _    _

‐む:ξきヽ3.:li'2/恵|:Ateiた biゥ    ト:1,NaIと 15む良LA文
ARCHTECH PVT LTD

Mcct No/Datc:14/87-

ALC1/2018

Mect No/Date:14/87‐

ALC1/2018
1408.2018

1/AM17/ ILic No/Date:0310812403
1004.2017

tO dcfcr thc mattcr

Status:
Deferred

Status:
Deferred

Status:
Deferred

Technical ExPert

case No.:13/2/87-ALC1/2017 Paty Name:DURLAX
ARCHTECH PVT LTD.

151責
O ric:01/81'650/6oo'o'AM18/ 

‐
RLA Filc:03/94/040/01H

Decision:Thc Committcc considcrcd thc casc as pcr agcnda and dccidcd

:case No.:17/5/87-ALC1/2017  Party Namc:DR.COATSINK
&RESINS PVT.LTD.

Case No.:2/1/87‐ALC1/2017    Party Namc:GARWARE      MCCt No/Datc:14/87‐
POLYESTER LTD.         ‐ALC1/2018

114082018

16 10Fic Ю1/8"b30/6o66シ痴Йl恵′IRLAiLbj'54ん 46んbiOと/AMlj ti.ヽ
jb滸

`bblo813151‐09.052017

1Decision:Thc CommittcC considercd thC Casc as pcr agcnda and dcCidcd tO rcfcr thc nlattcr to
. (Consultant){SK)

Decision: Based on the exarnination of the case of firrn by

HQ Filc

101/87/050/00332/AM18/

HQ Fllc

:01/87/050/00345/AM18/

Decision: Based on the

RLA Filc

103/94/040/00154/AM18/

RLA Filc
:03/94/040/00350/AM18/

cxanlination of the casc of flrln by

Mect No/Date:14/87‐ALC1/2018 Status:

14.08.2018                  1Approved

Lic.No/Datc:0310814559

12072017

Technical Expert(Constlhant tSK})in fllC

follow ad-hoc norms:-
01/87/050/00252/AM17,thc Commれ tcc dccidcd to

Case No.:30/5/87‐ ALClノ 2017  .Party Namc:ASAWA
INSULAT10N PVT.LTD.

Status: Approved
IALC1/2018           1
114.08.2018              1

Lic.No/Date:0310814861   1

‐27.072017              .

Technical Expcrt(Consultant)

EXPORT ITEPI

REACTIVE   POLYAMIDE
RESIN WITH FREE AMINO
GROUPS AND VISCOSITY
AT 25 C 125 T0 750 POISES

(Synp01 140)

0 481 KgPENTA ETHYLENE HEXA
AMINE(PEHA)

lndustrial Mono CarboxYlic

action as per PolicY I P.rtg9g..l

iSK})in flle nO



qMART HR PANEI AXAX加 (184892 KD

QTY
130000 Sq MCter

SMART PIR PANEL AXAX30(27126 Kg)
15000 Sq MCtCr

Case No.:24/5/87-ALC1/2017  Party Namc:DR.COATS
I&RESINS PVT.LTD

RLA Filc

:03/94/040/00274/AM18/

follow ad-hoc norms:

INK IMcCt No/Datc:14/87‐ ALC1/2018 Status:

1408.2018                   Approved

Lic No/Datc:0310815095

o9.08.2017

.01/87/050/00

HQ Fllc

:01/87/050/00339/AM18/

‐Decision: Bascd on the examination of thc Casc of irm by TcChnical Expcrt(Consultant{SK})in 
■lC

01/87/050/00252/´ Mゝ17,thc(3ommittcc dccidcd to approvc folloWing ad‐
hoc norms:―

Mect No/Datc:14/87-

ALC1/2018
1408.2018

Status: Approved

Lic.No/1)atc:0910065400  ‐HQ Fllc               RLA Filc
l:01/87/050/00520/AM18/        :09/24/040/00226/AM18/        29082017

20 Decision:Bascd on thc cxamination of thc casc of im by Tcchnical Expclt(Consuhant{DNM))in■ lC nO

101/87/050/00520/AM18,the Committec decided to approvc foHowing ad― hoc nornns:―

EXPORT ITEⅣI oTY IIⅥPORT ITEDII OTY

C884083‐ CAPPED O.09 1V
BIFUNCTIONAL PPO

l Kg MX90 SA90 100 0 50ST POLY
PHENYLENE OXIDE PPO

1.035 Kg

Case No.:30ノ 10/87-ALC1/2017  Party Name:PORUS
ILABORATORIES PVT LTD

IMPORTITEM
43967 040 KgALUMINIUM FOIL 60 MICRON THICKNESS BOTH SIDES

(+-10%TOLER^塑
POLYFOAM DS40 DC

78709 910 Kg
MDI(METHYLENE DIPHENYL PIISOCYANAT里 )

5073.120 KgALUMINIUM FOIL 60 MICRON THICKNESS BOTH SIDES(
十‐10%TOLERANCE)

POLYFOAM DS40 DC
12952.210 Kg

MDI(METHYLENE DIPHENYL DHSOCYANATE)

RA may take consequential action as per Policy / Procedures

IPIPORT ITEⅣ lEXPORT ITEPI
0 636 KgREACTIVE   POLYAMIDE

RESIN WITH FREE AMINO
GROUPS AND VISCOSITY
AT 25 C 125 T0 750 P01SES

(Synp01 140)

0.481 KgPENTA ETHYLENE HEXA
AMINE(PEHA)

Industrial Mono CarboxYlic

RA may take uential action as per Policy / Procedures

|

QTY QTY
l Kg Dirner Acid

0.027 Kg



METHACRYLIC
ANHYDRIDE MAAH

0 231 Kg

METHANOL 4.00 Kg

RA may take consequ.nti4 u.tion 
"t 

p.. Poli

HQ Filc

:01/87/050/00390/AM18/

Decision : Based on the decision taken in Norms Committee

dccidcd to tbllowins ad-hoc

Case No.:5ノ6/87-ALC1/2017   Parり Name:KKALPANA
INDUSTRIES INDIA LTD

HQ Filc RLA Filc

:01/87/050/00391/AM18/        :02/24/040/00111/AM18/

Decision:Bascd on thc dccision takcn in Norms Committcc

Case No.:4/6ノ 87‐ALC1/2017   Party Namc:KKALPANA
INDUSTRIES INDIA LTD

‐Mcct No/Datc:14/87-      Status:Approved
ALC1/2018
14.08.2018

Lic No/Datc:0210207884

13.102017

Mccting No 9 which Was held on 31.01.2018,colllmittcc

Mcet No/Datc:14/87-      Status:Approved

,ALC1/2018           ‐
14.082018

Lic.No/Datc:0210207889  1
16102017

Mccting No 9 whichヽ″as hcld on 31 01.2018,conlinittcc

Status:
Del'erred

RLA Filc

:02/24/040/00104/AM18/

22

decided to following ad-hoc

Case No.:116/10/87-ALC1/2017  Party Namci VIS10N PRODUCTS IMcct No/Date:14/87‐

(P)LTD                  ALC1/2018
14082018

HQ Filc:01/87/050/00606/AM18/ RLA Filc i34/24/040/00213/AM 18/ Lic.No/Datci3410043634
t4.t1.2017

Decision : The Committee heard the representative ol the firm Sh. Nihar Mehta, Executive Director during the

Personal Hearing and decided that written submissions given by the firm may be to referred to Technical Expert
(Consultant SK) for examination and comments.

ASHOK CHAI{DEf,:ffi't

EXPORTITEM OTY IPIPORT ITEル1 OTY

XLPE SIOPLAS COMPOUND 1000 MT Linear Low Density PolyethYlene 999.400 MT

Tri Methoxy Vinyl Silane 14 000 MT

Di-Cumylpcroxidc(DCP) 0 800 MT

Antioxidant 0.800 MT

RA may take consequential action as per Policy / Procedures

EXPORT ITE“I oTY IMPORTITEM OTY

PVC COMPOUND(Powcr
Cablc gradc)

100 MT
PVC RESIN 57 940 MT

Di Octyl Phthalate Plasticizer(DOP) 19 600 MT

Chlorinated Parafi ns Plasticizers 12 750 MT

Calciunr Carbonate 13 000 NIT

Lcad Stablizcr 2000 MT

RA may take consequential action as pcr Policy / Procedures

norms:―
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Case No.:115/10/87‐ ALCl′2017  1ParyNamc:VIS10N PRODUCTS IMcct No/Datc:14/87‐

(P)LTD                 
‐ALC1/2018
11408.2018

Party Name:INDOFIL
INDUSTRIES LTD.

RLA Filc:03/94/040/00621/AM18/

Mcct No/Datc:14/87-

ALC1/2018
14.082018

1Lic.No/Datc:0310818874

05022018

Status:
Doferred

Status:
Defcrred

Director during the

to Technical Expert

Status: Approved

Status:
Deferred

HO Fite:01/87/050/00605/AMl8/ RLA File :34l24l040l002l2lAMl9l rlic.No/Date:3410043637
24 t l5'll'2017

Decision : The Cogunittee heard the representative of the tirm Sh. Nihar Mehta, Executive Director <luring the

personal Hearing and decided that written submissions given by the trrm may be to ret'erred to Technical Expert

(Consultant SK) for examination and comments.

CaseNo.:117n0t87-ALCIl20l7 PartyName:VISIONPRODUCTS rMeetNo/Date:l4187-

(P) LTD ,ALCI/2018
,14.08.2018

^- He File:0t/87/050/00607/AMl8/ RLA File :34t24l04OlO02l4lAMl8/ Lic.No/Date:3410043638
z) l5.ll.2ol7

Decision ! The Committee heard the representative of the firm Sh. Nihar Mehta, Executive

Personal Hearing and decided that written submissions given by the firm may be to referred

(Consultant SK) for exantination and conrments.

IHQ Filc

:01/87/050/00029/AM19/

Case No。 :29/1/87‐ ALC1/2018  Party Namc:KAMAKSHI
FLEXlPRINTS PRIVATE
LIMITED

RLA Filc

:08/24/040/00308/AM18/

IDeclslon : Bascd On thc cxamination of thc casc of
101/87/050/00029/AM17,thc Committcc dccidcd to approvc

Case No.:4/2/87-ALC1/2018

HQ Fne:01/87/050/00050/AM19/

Mcct No/Date:14/87‐

ALC1/2018
14.082018

Lic.No/Datc:0810141888

30_012018

tirm by Technical Expert (Consultant {SK}) in tile no.

following ad-hoc norms:-

ASHOK CI

i′

EXPORT ITEDII OTY IPIPORT ITEル1 OTY

Flexible Packaging Material of
Multilayers in Roll Form
(Adhesive laminated of l5
micron BOPA + 90 micron
Polyethylene Film without
Hotmett)

120000 Kg BOPA Film 218401くg

LLDPE Granules 83275 Kg

LDPE Granuics 21396 Kg

White Masterbatches 5454 Kg

Liquid Printing Inks for
Grawre Process

in various colours Solids 22%
4320 Kg

Liquid Polyurethane Adhesive
Solids 65%

4920 Kg

RA may take consequential action as per Policy / Procedures

l  l

|



Decision : The Committee considered the case as per agenda and decided issue deficiency letter to the authorization

holder for submission of the following information'
a) Technical descriptions/specifications, percentagc composition (by weight) ofthe products to be exported.

bl Detailed manufacturing process along with teihnicallustification for wastages claimed at each stage and each of the

materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported'

d) Whether the scrap generated in the process is being reused or not. If not the technical justification tbr its non-use may

be turnished. Ifthe scrap is being sold, the sale value/cotnrnercial value rnay be indicated.

e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export

product

Case No.:21/1/87-ALC1/2018

HQ Filc

101/87/050/00021/AM19/

Status: Approved

Decision : The Committee considered the case as per agenda and decided to approve Adhoc Norms as under:

EXPORT ITEM QTY IMPORTITEM QTY

PVC COMPOLIND(FOAM
GRADE)

5000001くg

PVC RESINS 2775001くg

PHTHALATE PLASTICIZERS 1920001く g

CALCIUM CARBONATE 350001くg

PVC STABILIZER 500 Kg

RA may takc conscquential action as per Policy / Procedures

CaseNo.:35/I3/87-ALCI/2018 PartyNarne: ENVITECH Mcct No/Datc:14/87‐ Status:
Del'erredCHEMICAL SPECIALITIES PVT.IALC1/2018

LTD                     14.082018

HQ File:01/87/050/00292/AM19/  RLA Filc:31/83/040/00169/AM18/ Lic.No/Datc:3110067009
120.03.2018

Decision ! The Committee considered the case as per agenda and decided issue deficiency letter to the authorization
holder for submission of the following intbrmation.

,o a) Technical descriptions/specifications, percentage composition (by weight) ofthe products to be exported.-' b) Detailed rnanufacturing process along with technical justification for wastages claimed at each stage and each of the
materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.
d) Whether the scrap generated in the process is being reused or not. If not the technical justitication for its non-use may
be turnished. If the scrap is being sold, the sale value/commercial value may be indicated.
e) Material balance indicating calculative statement of the requirement of each of item for manufacture of each of export
product
1) Composition of Polyacrylamide A 756
g) Chernical reaction involved along with net weight

Party Namc:KLJ POLYMERS
AND CHEMICALS LTD

RLA File

:05/23/040/00463/AM18/

Mcct No/Datc:14/87-

ALC1/2018
14082018

Lic No/Datc:0510405711

26.022018

Case No.:36/13/87-ALC1/2018

30

HQ Filc:01/87/050/00293/AM19/

Party Namc:ENVITECH
CHEMICAL SPECIALITIES PVT
LTD

RLA Flle:31/83/040/00170/AM18/

Mcct No/Datc:14/87-

ALC1/2018
14.082018

Lic No/Datc:3110067010

Status:
Deferred

ASHOK

‖1群
Udyog Bhawan,New Delhi
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Decision : The Colrlrittee considered the case as per agenda and decided issue detlciency letter to the authorization

holtler lbr submission of the tbllowing infbrmation.
a) Technicat descriptions/specifications, percentage composition (by weight) ofthe products to be exported.

bl Detailed manufacturing process along with teihnicallustification for wastages claimed at each stage and each of the

,materials required in the manufacturing process.

c) Chemical name, Technical specifications of items proposed to be imported.

d) Whether the scrap generated in the process is being reused or not. If not the technical justitication for its non-ttse may

be fumished. tf the scrap is being sold, the sale value/commercial value may be indicated.

e) Material balance indicating calculative statement of the requirement of each of item for manufactute of each of export

product
1) Composition of Polyacrylamide A 756

,g) Chemical reaction involved along with net weight

Case No。 :8/8/87¨ALC1/2018

HQ Filc

:01/87/050/00129/AM19/

‐Declslon:Thc CollllllittCC I

Party Namc:MINAR
RECLAIMAT10N PVT.LTD,

RLA Fllc

:30/24/040/00002/AM19/

Meet No/Date:14/87-

ALC1/2018
14.082018

Lic No/Date:3010104306

27.042018

Status: Approved

Status:
Rejected

Status:
Rejcctcd

The Cornmittee considered the case as per agenda and decided to approve Adhq9.\91 'ms as under:

EXPORT ITEM QTY IMPORTITEM QTY

RECLAIMED RUBBER 1140 MT

OLD/USED   PNEUMATIC
TYRES  SCRAP/  RUBBER
SCRAP(CUT INT0 2 & 3
PIECES/MULTIPLE CUTS/
SHREDDED)

1149.12 MT

RA may take consequential action as per Policy / Procedures

Case No.:33/10/87‐ ALC1/2018   Party Nainc:MACRO POLYMERS McctNo/Datc:14/87-
P LTD                   IALC1/2018

114.08.2018

HQ Fllc:01/87/050/00172/AM19/ RLA Fllc:08/24/040/00353/AM18/ILic.No/Datc:0810142600
15052018

32 Decision : Based on the examination of the case of firm by Technical Expert (Consultant {DNM}) in file no.

0l/87/050/00l72lAMl9, the Committee decided to reject tlre case due to following reasons:-
a) The tirm has taken two Advancer Authorizations on 15.06.2018 tbr the same Expolt Items
b) However, the firm has applied different norms for the same export and import items
c) Chartered Accountants Certificate showing Past-Production consumption data for past 3 years shows different

production and different consumption certificate, though issued by the same CA and the same date i.e.05.05.2018

ICase No.:34/10/87-ALC1/2018   ‐Pa“y Namcl MACRO POLYMERS
P LTD.

33‐ HQ Filc:01/87/050/00173/AM19/  RLA File:08/24/040/00356/AM18/

Mcct No/Datc:14/87-

ALC1/2018
1408.2018

Lic No/Datc:0810142598

1505.2018

DeciSiOn : Based on the examination of the case of firm by Technical Expert (Consultant {DNM}) in file no.
01/87/050/00l72lAM^lg, the Committee decided to reject the case due to tbllowing reasons:-

ASHoKCHANJE
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a) The firm has taken two Advance Ar.rthorizations on 15.06.2018 fbr the same Export Items
b) However, the frrm has applied different norms lbr the same export and import iterns

c) Chartered Accountants Certificate showing Past-Production consumption tlata for past 3 years shows {ifferent
lproduction and different consumption certificate, though issued by the same CA and the same date i.e.05.05.2018.

HQ Filc:01/87/050/00181/AM19/RLA Filc:08/24/040/00019/AM19/ Lic No/Datc:0810142636   1

18.o52018               1
34
Decision:Thc cOnllnittcc cOnsidcrcd thc casc as pcr agcnda and dcOidcd t9 can from thc flrm thc following

inibrlllation:‐

a)COmplctc cOmposl10n of Acrylic Rcsin in%tcrms for 10o%Rcsin contcnt.

b)Whether watcr ofrcaction is brmcd during thc rcaction lf so,complctc chcmical rcaction may bc g市 cn
Past production/consumptiOn data ccrtiflcd by cA

Case No.:42/10/87¨ ALC1/2018  Patty Namc:MACRO
POLYMERS P.LTD.

Case No.:60/10/87-ALC1/2018 Party Namc:ASIA RUBBER
PRODUCTS

Mcct No/Datc:14/87-

ALC1/2018
14082018

Lic.No/Datc:3010104345

128052018

dccidcd to approvc Adhoc Norms as tlndcr:

Mcct No/Datc:14/87-

ALC1/2018
14.082018

Status:
Del'erred

Status: Approved

HQ Filc

:01/87/050/00199/AM19/
RLA Filc

:30/24/040/00007/AM19/

Decision ! The Cornmittce considercd the casc as pcr agenda and

Party Naine:ARKEMA       IMcct No/Date:14/87‐
CHEMICALSINDIA PVT LTD, ,ALC1/2018

11408.2018

Status:
Def'erred

HQ File :01/87/050/002581AM19/ RLA File :031941040100304/AMl9l Lic.No/Date:0310822313
16.07.201rJ

16 Decision : The cornmittee considered the case as per agentla and decided to call from the firm the following
information:-
a) Percentage con.rposition of inputs lbr 100% resin compound
b) Whether water of reaction is formed during the reaction. lf so, complete chemioal reaction may be given
c) Solvents used for formulating 600/o resin compound.

Mceting cndcd with a vote Ofthanks to thc Chair.

***********

ASHOK Ci

暇讐「
Udyog Bhawan,New Delhi

EXPORT ITEM QTY IMPORTITEM QTY

BUTYL RECLAIMED RUBBER 1615 MT

USED BUTYL   RUBBER
TUBE SCRAP 1453 5 MT

RA may take consequential action as per Policy / Procedures


